Oere O, 123 /2003

Order iNosl dated 21,01,2003

llrard Shri Ae.K.lota, learn2d counsel for the
Applicant and 3hri C.R.Mishra, learned counsel appzaring
for the Respondents/Railways (on Qhan a copy of this O.he
has been served) and perused the records.

In this case, the Appligant has raised a
claim that lands belonying to his family were acquired
by the Railways Lor the construction of Talcher - Sambalpur
Railway Link/Project and that he made a representation
under Annexure - 7 dated 5.10,2001 for an employment
in Group C or D category of post, It is the case of

said

the applicant that the/representation har not yet
received due consideration by the Rithorities/Railways.

In the aforesaid premises, the Respondents/Railways
are directed to consider the grievances of the Applicant
as;raiscd under Annesmre- Z dated 5,10.2001 and while
doing so, they shcu]x];miﬁa necessary steps so as to
findout as to whether the case of the Applicant comes
within the relevant ins tructions of the Railways; and
to Qrant necessary relief, as due and admissible, to
thé Applicant under the relevant Rules governiny the
fiéld. This exarcise shatt be completed within a period

A

of three months from the date of receipt of copies of

this order,
Tims the Oers is disposed of accordinglye.



//,

send copies of this order alony with "
copies of this O.\i. to Respon«lentq/ilai].way:;be
Regd.Post with A.D> at the cost of the Aoplicant,
on whose behalf Shri A.K.Hota, Advocate undertakes
to f£ile the required postages by 31.1.2()03. Upon
receipt of the required postages, as dlrected
above, fre2 copies of this order be handed orer
\70 @wr

(_i’j 21 /o1)200
 MEIM3ER (JUDICIAL) ==

to the learned couansels of both sides.




